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National Company LLaw Tribunal
Block No.3, 6t floor, C.G.O. Complex, .odhi Road, New Delhi-110003

File No. 10/121/2016-NCLT(Pt.VI) Date: - 21.05.2026

Notification
Subject: Filling up of various posts in National Company Law Tribunal Benches on deputation/
absorption basis.
s
Applications are invited for filling up the following posts in National Company Law Tribunal (NCLT)
on deputation/absorption basis. The details of posts, pay scales, place of posting and number of
vacancies are as follows:

S/N Post Bench Pay Level No. of Posts
g e s sl e b e
| Joint Registrar 'Nl:\(i_“[\')a:hi Level-13 (Rs 123100-215900) |~ = :
Chennai o
~ Hyderabad P
2 Deputy Registrar | Indore Level-12 (Rs 78800-209200) b
Mumbai 2
New Delhi ]
5 . . Chennai ]
3 Assistant Registrar - ——— Level 11 (Rs 67700-208700) e
B i e  Kolkaw | e ESOIEREEAD
4 | Programmer | NewDelhi | Level9(Rs53100-167800) | [
~ Ahmedabad I
~ Bengaluru I
5 Court Officer 7 Indore Level-8 (Rs 47600--151100) b
Mumbai 6
T New Delhi ) ) R
| Ahmedabad - N R
_ Allahabad I
~ Amaravati | BT
Bengaluru T e
~ Chandigarh R -
 Chennai 2 )
6 Private Secretary *’ Pé/:(:l—::fbgdﬁ —7* Level-8 (RS 47600151 ]00) __ﬁj__‘___ :
Indore ]
_ Jaipur o
_ Kochi I B
_ Kolkata 2
Mumbai 3
... - - New Delhi 6




~ Ahmedabad 2
~ Allahabad N
_ Bengaluru '
_ Chandigarh . |
| Chennai 2
Senior Legal C“tlaCk. K: "
7 . % Guwahati l.evel-7 (Rs 44900- 142400) |
Assistant e -
Hyderabad 2
Indore s )
_ Jaipur. L
_ Kolkata 2
~ Mumbai 3
X ~ NewDelhi | e 4
i " Abmedabad S B —
 Allahabad -, I -
_ Chandigarh T S
8 Assistant ~ Chennai Level-6 (Rs 35400--112400) L 2
~ Hyderabad |
_ Mumbai 2 ]
1| MNewbDelhi | S 6
: ~ Ahmedabad T
Stenographer ~ Chandigarh L
9 Grade-1/Personal ~ Chennai L.evel-6 (Rs 35400--112400) |
Assistant ~ Mumbai SR S
- New Delhi - 2
0 | Cashier |  NewDelhi [ Level4 (Rs25500-81100) | |
_ Ahmedabad - I LY
_ Bengaluru IR B
_ Chandigarh | 1
I Record Assistant | Chennai | Level 4 (Rs 25500-81100) 1
_ Kolkata | !
_ Mumbai 2
New Delhi - 2
S B Amaravati K
12 UPP%ID',I‘\"S“’“ Indore Level 4 (Rs 25500-81100) I
iy New Delhi |
13 | SwffCarDriver | NewDelhi | Level-2(Rs19900-63200) | 2

[§9]
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Vacancy position is tentative and may increase or decrease. The selected candidate will be
required to serve at NCL'T Bench for which he/she is selected.

The candidates who apply for the post(s) will not be allowed to withdraw their application(s)
subsequently. Candidates who are not willing to join upon Selection may kindly not apply for the
deputation/ absorption posts.

The absorption of the officer/official in NCLT can be considered after one year of working on
deputation on the post held by him/her and after satisfaction of their performance at work by the
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10.

competent authority. Absorption in NCLT is not a matter of right for any officer/official on
deputation and will be done only based on NCLT's need and shall be subject to the Regulations
and the process indicated in the National Company Law Tribunal (Recruitment, Salary and other
Terms and Conditions of Service of Officers and other Employees) Rules, 2020 updated from
time-to-time.

The details of the post, along with eligibility criteria, educational qualification/ experience etc.
required for the post is given in the enclosed Annexure-I. The National Company Law Tribunal
(Recruitment, Salary and other Terms and Conditions of Service of Officers and other Employees)
Rules, 2020 may kindly be seen at NCLT website. i.e., https://nclt.gov.in under the link “Career’.

The period of appointment on deputation will be initially for a period of three years or till further
orders. whichever is earlier. Other terms and conditions of service shall be governed by O.M. No.
6/8/2009-Estt..(Pay 1) dated 17" June. 2010 of Department of Personnel & Training. Ministry of
Personnel Public Grievances & Pensions. Govt. of India as amended from time to time.

The officers and staff joining/already joined in NCL'T on deputation. and already availing GPRA
facility in their parent body. have been allowed to continue the benefit of GPRA on joining NCLT.
However, the officers and staff not already availing GPRA in their parent body will not be eligible
to apply for General Pool Residential Accommodation on joining NCLT on deputation.

Maximum age limit for appointment on deputation to the above posts is 56 years as on the closing
date of receipt of applications.

Last date for receipt of applications will be 60 days from the date of publication of the
advertisement in the Employment News/Rozgar Samachar.

Willing and eligible officers may submit their applications. duly filled in the prescribed proforma
through proper channel only.

The documents required for the considering of application are:

a) Bio-data in Prescribed Proforma(Annexure-II)

b) Supporting certificate/ documents in respect of claimed educational qualifications
including essential qualifications of Bachelor Degree.

¢) Cadre Clearance certificate stating that in event of selection, he will be relieved immediately
issued by cadre controlling authority.

d) Attested photocopies of the APARs/ACRs for the last 5 years.

¢) Vigilance Clearance Certificate and Integrity Certificate issued by the respective department.

f)  The details of major/minor penalties imposed on the officer during the last 10 years.

g) Details of experiences in terms of eligibility criteria for the post may also be clearly mentioned
in bio-data form.

Application in the prescribed proforma (Annexure-II) complete in all respect along with the
certificate attached to the application from the employer/head of office/forwarding authority and
certified copies of ACRs/APARs for the last five years may be sent to the following address:-

The Secretary, NCL'T
National Company Law Tribunal,
6th Floor, Block No. 3, C.G.O. Complex,
Lodhi Road, New Delhi —110003.

Applications received after the last date, or incomplete in any respect or those not accompanied by the
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documents/ information as per Para 10 above will not be considered. The Cadre Authorities may ascertain
that the particulars sent by the officers are correct as per the records. The eligibility criteria and application
form as well as Recruitment Rules are also available on NCLT website www.nclt.gov.in (under
“Career”).

Sd/-
(Prem Prakash)
Secretary, NCL'T
Tel: 011-24361685
Email: admn@nclt.gov.in

Copy to:

. Registrar Generals of All High Courts.

. Secretaries to Government of India, All Ministries Departments of the Government of India.

. All Chief Secretaries to the State Governments / Union Territories.

. All RDs / ROCs / OLs in the Ministry of Corporate Affairs.

5. Registrar, National Company Law Appellate Tribunal (also requested to upload the vacancy circular on
the NCLAT's website).

6. Secretary, Competition Commission of India.

7. Chairperson, Insolvency and Bankruptcy Board of India.

8. Secretary, National Financial Reporting Authority.

9. The Director General CISF, CRPF, BSF, ITBP.

10. The General Manager, Indian Railways.

I'l. Director General Ordnance (C&S). Ordnance FFactory Board.

12. Technical Director, NIC, MCA with the request to upload the vacancy circular on the online portal. 13.
Technical Director, NIC, DoPT with the request to upload the vacancy circular on the DoPT's website.

14. E-governance Cell. Ministry of Corporate Affairs with the request to upload the vacancy circular on the
website of the Ministry.
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Annexure-I

_Details of eligibility Conditions for the post of Joint Registrar

Post

Eligibility Conditions

Joint
Registrar

Officers of the Central Government or State Governments or Union Territories or
Courts or Tribunals or statutory organisations or State/Higher Judicial Service:-

(a)

(1) holding analogous post on regular basis in the parent cadre or department: or
(i1) apostinlevel 12 in pay matrix of Seventh Central Pay Commission with five
years regular service: or

(ii1) apostinlevel 11 in pay matrix of Seventh Central Pay Commission with ten
years regular service.

(b)
(i)  Degree in law from a recognised University: and
(it)  Experience in personnel and administrative matters.

Note 1: The.departmental officers in the feeder grade who are in direct line of
promotion shall not be eligible for consideration for appointment on deputation.
Similarly, deputationists shall not be eligible for consideration for appointment by
promotion.

Note 2: The period of deputation including the period of deputation in another ex-
cadre post held immediately preceding this appointment shall ordinarily not exceed
three years.

Note 3: The maximum age limit for appointment by deputation shall not be
exceeding fifty six years as on the closing date of receipt of applications.

Note 4: For purposes of appointment on deputation/ absorption basis, the service
rendered on a regular basis by an officer prior to 01st January. 2016 or the date from
which the revised pay structure based on the Seventh Central Pay Commission
recommendations has been extended, shall be deemed to be service rendered in the
corresponding level in the pay matrix of the Seventh Central Pay Commission.




) " Post

Deputy
Registrar

Details of eligibility Conditions for the post of Deputy chistl;al'

Eligibility Conditions
Officers working under Central Government or State Governments or Union
Territories or Courts or Tribunals or statutory organisations a degree in law from a
recognised University:

(a)
(1) holding analogous post on regular basis; or
(i1) a post in level 11 in pay matrix of Seventh Central Pay Commission or

equivalent with five years® regular service in the grade; or
(b) Having experience in administrative or establishment or court matters.

Note 1: The departmental officers in the feeder grade who are in direct line of
promotion shall not be eligible for consideration for appointment on deputation.
Similarly, deputationists shall not be eligible for consideration for appointment by
promotion.

Note 2: The period of deputation including the period of deputation in another ex-
cadre post held immediately preceding this appointment shall ordinarily not exceed
three years.

Note 3: The maximum age limit for appointment by deputation shall not be
exceeding fifty six years as on the closing date of receipt of applications.

Note 4: For purposes of appointment on deputation/ absorption basis, the service
rendered on a regular basis by an officer prior to 01st January, 2016 or the date from
which the revised pay structure based on the Seventh Central Pay Commission
recommendations has been extended, shall be deemed to be service rendered in the
corresponding level in the pay matrix of the Seventh Central Pay Commission.
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~ Details Of:gl:igi’bjlity Conditions for the post of Asrsirstral]tﬁR:c_grisit;;a;i .

Post | . Eligibility Conditions
Assistant Officers working under Central Government or State Governments or Union
Registrar Territories or Courts or Tribunals possessing degree in law from a recognised

University: —

(a) _

(1) holding analogous post on regular basis: or

(i) a post in level 9 and 10 in pay matrix of Seventh Central Pay Commission

or equivalent with five years® regular service in the grade: or

(1) a post in Level 8 in pay matrix of Seventh Central Pay Commission or
equivalent with six years’ regular service in the grade,

(iv) a post in level 7 in pay matrix of Seventh Central Pay Commission with
seven years' regular service in the grade,

(b) Having experience in administrative or establishment or court matters.

Note 1: The departmental officers in the feeder grade who are in direct line of
promotion shall not be cligible for consideration for appointment on deputation.
Similarly. deputationists shall not be eligible for consideration for appointment by
promotion.

Note 2: The period of deputation including the period of deputation in another ex-
cadre post held immediately preceding this appointment shall ordinarily not exceed
three years.

Note 3: The maximum age limit for appointment by deputation shall not be
exceeding fifty six years as on the closing date of receipt of applications.

Note 4: For purposes of appointment on deputation/ absorption basis, the service
rendered on a regular basis by an officer prior to 01st January, 2016 or the date from
which the revised pay structure based on the Seventh Central Pay Commission
recommendations has been extended. shall be deemed to be service rendered in the
corresponding level in the pay matrix of the Seventh Central Pay Commission.




Programmer

) Eligibility Conditions P

Ofticers working under Central Government or State Governments or Union
Territories or Courts or ‘Iribunals or statutory organisations possessing degree in
Bachelor of Engineering or Bachelor of technology in Computer Science or
Information Technology or Master of Computer Applications or equivalent degree
from a recognised institute:--

(1) holding analogous post on regular basis: or

(i) a post in level 8 in the pay matrix of Seventh Central Pay Commission or
equivalent with two years® regular service in the grade: or

(iii)  a post in Level 7 in pay matrix of Seventh Central Pay Commission or
equivalent with three years® regular service in the grade.

Note 1: The departmental officers in the feeder grade who are in direct line of
promotion shall not be eligible for consideration for appointment on deputation.
Similarly, deputationists shall not be eligible for consideration for appointment by
promotion.

Note 2: The period of deputation including the period of deputation in another
excadre post held immediately preceding this appointment shall ordinarily not
exceed three years.

Note 3: The maximum age limit for appointment by deputation shall not be
exceeding fifty-six years as on the closing date of receipt of applications.

Note 4: For purposes of appointment on deputation/absorption basis, the service
rendered on a regular basis by an officer prior to 01st January, 2016 or the date from
which the revised pay structure based on the Seventh Central Pay Commission
recommendations has been extended, shall be deemed to be service rendered in the
corresponding level in the pay matrix of the Seventh Central Pay Commission.
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~Details of eligibility Conditions for the post of Court Officer

_ Eligibility Conditions

Court Officer

Officers working under Central or State Governments or Union Territories or Courts
or Tribunals/ possessing preferably a degree in law from a recognised University:—

(a)
(1) holding analogous post on regular basis; or
(i) a post in level 7 in pay matrix of Seventh Central Pay Commission or

equivalent with two years® regular service in the grade: or
(ii1)  a post in Level 6 in pay matrix of Seventh Central Pay Commission or
equivalent with six years’ regular service in the grade.

(b) Having experience in administrative or establishment or court matters.

Note 1: The departmental officers in the feeder grade who are in direct line of
promotion shall not be eligible for consideration for appointment on deputation.
Similarly, deputationists shall not be eligible for consideration for appointment by
promotion.

Note 2: The period of deputation including the period of deputation in another ex-
cadre post held immediately preceding this appointment shall ordinarily not exceed
three years.

Note 3: The maximum age limit for appointment by deputation shall not be
exceeding fifty six years as on the closing date of receipt of applications.

Note 4: For purposes of appointment on deputation/ absorption basis, the service
rendered on a regular basis by an officer prior to 01st January, 2016 or the date from
which the revised pay structure based on the Seventh Central Pay Commission
recommendations has been extended. shall be deemed to be service rendered in the
corresponding level in the pay matrix of the Seventh Central Pay Commission.




Details of eligibility Conditions for the post of Private Secretz{i'y 7

Post

Eligibility Conditions

Private
Secretary

Officers working under Central or State Governments or Union Territories or Courts
or Tribunals possessing skill norms i.e. dictation @ 110WPM (English).
Transcription on computers fifty five word per minute:—

(1) holding analogous post on regular basis: or
(i) a post in level 7 in pay matrix of Seventh Central Pay Commission or

equivalent with two years® regular service in the grade: or
(i) a post in level 6 in pay matrix of Seventh Central Pay Commission or
equivalent with six years’ regular service in the grade.

Note 1: The departmental officers in the feeder grade who are in direct line of
promotion shall not be eligible for consideration for appointment on deputation.
Similarly. deputationists shall not be eligible for consideration for appointment by
promotion.

Note 2: The period of deputation including the period of deputation in another ex-
cadre post held immediately preceding this appointment shall ordinarily not exceed
three years.

Note 3: The maximum age limit for appointment by deputation shall not be
exceeding fifty six years as on the closing date of receipt of applications.

Note 4: For purposes of appointment on deputation/ absorption basis. the service
rendered on a regular basis by an officer prior to 01st January, 2016 or the date from
which the revised pay structure based on the Seventh Central Pay Commission
recommendations has been extended, shall be deemed to be service rendered in the
corresponding level in the pay matrix of the Seventh Central Pay Commission.

10




Senior Legal
Assistant

_l)elanlsofellglbllﬁv (:onam;)ns for_th; p(_)st of—Sen:(;rLegdl Assistant
Post

__Eligibility Conditions

Officers working in Central Government or State Governments or Union Territories
or Courts or Tribunals possessing degree in law from a recognised university:—

(1) holding analogous post on regular basis: or

(i1) a post in level 6 in pay matrix of Seventh Central Pay Commission or
equivalent with five vears™ regular service in the grade: or

(i) a post in level 5 in pay matrix of Seventh Central Pay Commission or

equivalent with eight years’ regular service in the grade.

Note 1: The departmental officers in the feeder grade who are in direct line of
promotion shall not be eligible for consideration for appointment on deputation.
Similarly, deputationists shall not be eligible for consideration for appointment by
promotion.

Note 2: The period of deputation including the period of deputation in another ex-
cadre post held immediately preceding this appointment shall ordinarily not exceed
three years.

Note 3: The maximum age limit for appointment by deputation shall not be
exceeding fifty six years as on the closing date of receipt of applications.

Note 4: For purposes of appointment on deputation/ absorption basis, the service
rendered on a regular basis by an officer prior to 01st January. 2016 or the date from
which the revised pay structure based on the Seventh Central Pay Commission
recommendations has been extended. shall be decmed to be service rendered in the
corresponding level in the pay matrix of the Seventh Central Pay Commission.




Post

Assistant

i)retg'ils'of eligibility Conditions for the post Of:A;Slg{él;t ]
Eligibility Conditions

Officials working under Central or State Governments or Union Territories or
Courts or Tribunals:

(a)

(1) holding analogous post on regular basis; or

(ii) a post in level 5 in pay matrix of Seventh Central Pay Commission or
equivalent with six years® regular service in the grade: or

(iii) a post in level 4 in pay matrix of Seventh Central Pay Commission or

equivalent with ten years’ regular service in the grade.
(b) Having knowledge of computer operation.

Note 1: The departmental officers in the feeder grade who are in direct line of
promotion shall not be eligible for consideration for appointment on deputation.
Similarly. deputationists shall not be eligible for consideration for appointment by
promotion.

Note 2: The period of deputation including the period of deputation in another ex-
cadre post held immediately preceding this appointment shall ordinarily not exceed
three years.

Note 3: The maximum age limit for appointment by deputation shall not be
exceeding fifty six years as on the closing date of receipt of applications.

Note 4: For purposes of appointment on deputation/ absorption basis, the service
rendered on a regular basis by an officer prior to 01st January, 2016 or the date from
which the revised pay structure based on the Seventh Central Pay Commission
recommendations has been extended. shall be deemed to be service rendered in the
corresponding level in the pay matrix of the Seventh Central Pay Commission.




Details of eligibility Conditions for the post of Stenographer Grade-I1/Personal

Stenographer
Grade-
I/Personal
Assistant

Assistant
_Eligibility Conditions

Officers working as Stenographers or Personal Assistants under Central or State
Governments or Union Territories or Courts or Tribunals possessing skill norms i.c.
dictation @100WPM (English). Transcription 50 WPM on computer:—

(a)
(1) holding analogous post on regular basis: or
(i) a post in level 5 in pay matrix of Seventh Central Pay Commission or

equivalent with six years® regular service in the grade: or
(iii) a post in level 4 in pay matrix of Seventh Central Pay Commission or
equivalent with ten years' regular service in the grade,

Note 1: The departmental officers in the feeder grade who are in direct line of
promotion shall not be eligible for consideration for appointment on deputation.
Similarly, deputationists shall not be eligible for consideration for appointment by
promotion.

Note 2: The period of deputation including the period of deputation in another ex-
cadre post held immediately preceding this appointment shall ordinarily not exceed
three years.

Note 3: The maximum age limit for appointment by deputation shall not be
exceeding fifty six years as on the closing date of receipt of applications.

Note 4: For purposes of appointment on deputation/ absorption basis, the service
rendered on a regular basis by an officer prior to 01st January, 2016 or the date from
which the revised pay structure based on the Seventh Central Pay Commission
recommendations has been extended, shall be deemed to be service rendered in the
corresponding level in the pay matrix of the Seventh Central Pay Commission.




Details of eligibility Conditions for the post of Cashier

~ Post

__Eligibility Conditions

Cashier

Officials working under Central Government or State Governments or Courts or
Tribunals and holding:—

(1) analogous post on regular basis: or
(i1) a post in level-3 in pay matrix of Seventh Central Pay Commission or

equivalent with five years™ regular service in that grade and having successfully
completed cash and accounts training: and

(1i1) a post in level-2 in pay matrix of Seventh Central Pay Commission or
equivalent with eight years™ regular service in that grade and having successfully
completed cash and accounts training.

Note 1: The departmental officers in the feeder grade who are in direct line of
promotion shall not be eligible for consideration for appointment on deputation.
Similarly. deputationists shall not be eligible for consideration for appointment by
promotion.

Note 2: The period of deputation including the period of deputation in another ex-
cadre post held immediately preceding this appointment shall ordinarily not exceed
three years.

Note 3: The maximum age limit for appointment by deputation shall not be
exceeding fifty six years as on the closing date of receipt of applications.

Note 4: For purposes of appointment on deputation/ absorption basis. the service
rendered on a regular basis by an officer prior to 01st January, 2016 or the date from
which the revised pay structure based on the Seventh Central Pay Commission
recommendations has been extended. shall be deemed to be service rendered in the
_corresponding level in the pay matrix of the Seventh Central Pay Commission.




Details of eligibilit*yﬁéondit_i()_ns‘fdr the posti(i)rﬁiefcord Assistant

Post

Eligibility Conditions

Record
Assistant

Officers working under Central or State Governments or Union Territories or Courts
or Tribunals or statutory organisations:-

(1) holding analogous post on regular basis; or
(i) a post in level-2 in pay matrix of Seventh Central Pay Commission or

equivalent with eight years’ regular service in that grade.

Note 1: The departmental officers in the feeder grade who are in direct line of
promotion shall not be eligible for consideration for appointment on deputation.
Similarly. deputationists shall not be eligible for consideration for appointment by
promotion.

Note 2: The period of deputation including the period of deputation in another ex-
cadre post held immediately preceding this appointment shall ordinarily not exceed
three years.

Note 3: The maximum age limit for appointment by deputation shall not be
exceeding fifty six years as on the closing date of receipt of applications.

Note 4: For purposes of appointment on deputation/ absorption basis, the service
rendered on a regular basis by an officer prior to 01st January, 2016 or the date from
which the revised pay structure based on the Seventh Central Pay Commission
recommendations has been extended, shall be deemed to be service rendered in the
corresponding level in the pay matrix of the Seventh Central Pay Commission.




Post .

Upper
Division Clerk

__ Details of eligibility Conditions for the post of Upper Division Clerk

~ Eligibility Conditions

Officers working under Central or State Governments or Union Territories or Courts
or Tribunals or statutory organisations:-

(1) holding analogous post on regular basis; or
(i1) a post in level-2 in pay matrix of Seventh Central Pay Commission or

equivalent with eight years™ regular service in that grade.

Note 1: The departmental officers in the feeder grade who are in direct line of
promotion shall not be eligible for consideration for appointment on deputation.
Similarly, deputationists shall not be eligible for consideration for appointment by
promotion.

Note 2: The period of deputation including the period of deputation in another ex-
cadre post held immediately preceding this appointment shall ordinarily not exceed
three years.

Note 3: The maximum age limit for appointment by deputation shall not be
exceeding fifty six years as on the closing date of receipt of applications.

Note 4: For purposes of appointment on deputation/ absorption basis, the service
rendered on a regular basis by an oftficer prior to 01st January, 2016 or the date from
which the revised pay structure based on the Seventh Central Pay Commission
recommendations has been extended, shall be deemed to be service rendered in the
corresponding level in the pay matrix of the Seventh Central Pay Commission.




Detg_ils-of ;l|g|i)ﬁ|_t;t5na|ﬁ§—f(;r_thc pons'tioifi Staff Car Driver

Post Eligibility Conditions
Staff Car From amongst the regular Despatch Rider/ Multi-Tasking Staff in level-1 in pay
Driver matrix of Seventh Central Pay Commission employees of the Central or State

Governments or Union Territories or Courts or Tribunals who fulfil the qualification
and experience as below:

Essential:
1. A pass in the 10th standard.

2. Possessing a valid driving license for motor cars.

3. Knowledge of motor mechanism and be capable of removing minor defects in
motor vehicle.

4. Experience of driving of a motor car for at lcast three years.
Desirable:

3 years” service as Home Guard or Civil Volunteer




APPLICATION FOR THE POST OF

ANNEXURE —11

................................................ ON DEPUTATION BASIS IN .

NATIONAL COMPANY LAW TRIBUNAL

Paste here self
attested passport size
coloured photograph

1. | Post Applied For
2. | Name of the Bench applied for BRI
3 Name (IN BLOCK LETTERS)
4. | Dateof Birth = N o IRt
5. | Date of retirement under Central NG |
| Government Rules ) i
6. | Service to which you belong
7. | Whether SC/ST BERE
8. | Office Address ' el ’ o
T B [ B
Fax No. - B -
9. | Correspondence Address
Telephone No. SN
‘Mobile No. IR S i
| bmail id (mandatory) . : ———
10. | Permanent Address
1. L&Elir;lgzgf *l\i/IErii'{along with . : ay
Present Pay, Present Post held and
date of present posting
12. | Educational Qualifications (Matric onwards)

Exam Name of Year of
Passed University/ | Passing
Institute/

Board

Duration
of

Course

Subjects Percentage of
Marks (Mention
Distinction, if
any)




Details of employment (in C l1£o§ologlgal order).

SI. | Name of the

Post held Period Nature of Level in Pay | Nature of
No | office appointment  Matrix/Pay duies
(RC‘?’“'M’/ Ad- band and Gradd
hoc/ _ Pay
From To Deputation)

14. | Nature of present employment i.c.

Permanent/Ad-hoc/ Temporary

15. | In case the present employment is held

on deputation, please state:

a) The date of initial appointment:

b) Period of appointment:

c) Name and address of the present
office / organization:

d) Name and address of parent office/
organization :

16. | Details of traini ng Llﬁ;jérg()ﬂt? 7
' 17. | Details of proficiency in computer
18. | Any other information, applicant wants | : | R
to furnish
19. applic .

 Please jtgte tzri.éﬂy;l'](;wiyou t'infﬂ jloursclf‘_bgst;sﬁitablc t‘jg)l;th:c;ppiaiap]ied for:

# Applicants not holding the post in the Level in Pay Matrix/Pay Band/Grade Pay pertaining to Central
Government should indicate the equivalent of the Pay Scale viz-a-viz the Central Government’s pay scales.



I have carefully gone through the vacancy circular/advertisement and [ am well aware that the
Curriculum Vitae duly supported by documents submitted by me will also be assessed by the Selection
Committee at the time of selection for the post. It is also certified that the information furnished abowe is
correct and true to the best of my knowledge. In the event of my selection [ shall abide by the terms and

conditions of services attached to the post.
Place:
Date: Signature of the Candidate

Address:

Certificate to be furnished by the Emplover/Head of Office/ Forwarding Authority:

Certified that the above particulars furnished by Shri/Smt. ~are correct and he/she
possesses educational qualifications and experience mentioned in vacancy circular. It is also certified: -

1. That there is no vigilance/disciplinary case or criminal case pending or contemplated against

shriSmt¢.

That his/her integrity is certified

That his/her CR/ APAR dossier in original is enclosed/photocopies of the ACRs/APARs for the
last five years duly attested by an officer of the rank of Under Secretary to the Government of India

L)

or above. are enclosed.
4. That no major/minor penalty has been imposed on him/her during the last ten years.
5. That the cadre controlling authority has no objection to the consideration of the applicant for the
post applied for.
PLEGRE . oot bt B mssmesisaent gl il
Date: ..o
Signature :
Name :
Designation :
Tel. No.
(Office Seal)
List of enclosures:
ks
N



